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. held on the 19th August,
1974, agreed without any

e amendment to the University
of Hyderabad Bill, 1974,
which was passed by the Lok
Sabha at its sitting held on
the 7th August, 1974’

(ii) ‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the
Rajya Sabha, I am directed
to inform the Lok Sabha that
the Rajya Sabha, at its sitting
held oa the 22nd August,
1074, agreed without any
amendment to the Companies
(Amendment) Bill, 1974
which was passed by the Lok
Sabha at its sitting held on
the 6th August, 1974°
(iii) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
Thursday, the 22nd August,
1974, adopted the following
motion in regard to the pre-
sentation of the Report of
the Joint Committee of the
Houses on the Adoption of
Children Bill, 1972:

“That the time appointed for
the presentalion of the
Report of the Joint Com-
mittee of the House on
the Adoption of Children
Bill, 1972, be further ex-
tended up to the last day
of the Ninety-second Ses-
sion of the Rajya Sabha”,’

ASSENT TO BILL

SECRETARY-GENERAL: Sir, I
lay on the Table the Direct Taxes
(Amendment) Bill, 1974 passed by
the Houses of Parliament during the
current session and assented to since
a report was last made to the House
on te the 16th August, 1974.
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1245 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1974-15

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to present
a statement showing Supplementary
Demands for Grants in respect of
the Budget (General) for 1974-76.

SHRI SHYAMNANDAN MISHRA
(Begusaria)* Sir, may I seek your
guidance? Now the Supplemen-
tary Demands have been presented.
But at what stage would it be per-
missible for us to point out or tell you
whether they are in conformity with,
your ruling?

weqr wgaw <R 7 feeme
grrm 1w oY T, 7R W A&

sft e fer AT TS
gl A7 1 Ta1 (WmERA)

o wEEa

T qE S EMT

St ' & yEv

1245 hrs.
BUSINESS OF THE HOUBE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce Government
Busginess in this House during the
week commencing 26th August, 1974,
will consist of:=

(1) Consideration and passing of
the Constitution (Thirty Fourth
Amendment) Biil, 1974

(2) Consideration of any item
of Government Business carried
over from the Order Paper of
Saturday, the 24th August, 1974

(8) Consideration and passing of
the following Bills in replacement
of Ordinances together with the
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Statutory Resolutions seeking dis-
spproval thereof: —

{a) The Alcock Ashdown Com-
pany Limited (Acquisition of

Undertakings) Amendment
Bill, 1974, as passed by
Rajya Sabha.

(b) The Press C;)uncil (Amend-
ment) Bill, 1974, as passed
by Rajya Sabha.

(c) The Indian Iron & Steel
Company (Taking Over of

Management Amendment
Bill, 1974, as passed by
Rajya Sabha.

{4) Discussien and voting on:—

(a) Supplementary Demands for
Grants (General) for 1974-
5.

(b) Supplementary Demands for
Grants (Gujarat) for 1074-75,

{c) Supplementary Demands for
Grantg  (Pondicherry) f
1974-75.

(d) Supplementary Demands for
Grants (Refiways) for 1974~
5.

(5) Further consideration and
passing of the oil Industry (Deve-
lopment) Bill, 1974.
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SHRI JYOTIRMOY BOSU (Dis-
mond Harbour): For this purpose
we have stopped raising matters
under Rule 377 on this day. (Inter-
ruptions).

r
www aga 0 # 377 7 3G
Fifem wdmwm ¥ off s wwor 7 Ay
g
sy fomdr (7% ) - qeey 72
afsr 9 a¥a g e §, @i weai
Fwar g ? -
SHRI JYOTIRMOY SOBU: On. a
point of submissiorn. In the last
House, you will remember, when Mr.
Sanjeeva Reddy was the Speaker,
even ten names were included in the
call-attention. Then we agreed ‘to
reduce it to five. Now why should

we be deprived of this opportunity
also? (Interruptions).

W W 0 f gaE oo
T 3T o owmy AT 3 Q)
TAH A5 gEe WIS 9T g F
Ligk A g
There should be two Speakers amd

four Deputy-Speakers—one Speaker -

for the day time and one Speaker, for
the night time, ’

Mr. Mayathevar.
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SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Speaker, Sir, I am very
grateful to you for having given me
this opportunity to make a submis-
sion regarding the unprecendented
crisis, that has arisen in the State of
Tamil Nadu and elsewhere through-
out the country, in the film indus-

try.

Regarding the film industry in the
country, in the recent past, from
15-8-1974 a serious set back has
taken place, especially for the film
industry in Tamil Nadu. We all
know that Tamil Nadu is the biggest
film producing centre in India....

SHRI R. S. PANDEY (Rejnand-
gaon): Not the biggest.

SHRI K. MAYATHEVAR: Yes, one
of the biggest centres.
created

MR. SPEAKER: Who

.that?

SHRI K. MAYATHEVAR: The
State Government has created @ his-
torical crisis in the film industry by
imposing an unhistorica] taxation
increasing the show tax from ten
times to twelve times which is un-
heard of in the history of the film
industry in the country ms also else-
where in the world.

Now, nearly 1500—2000 ciiema
theatres have beeh closed from
15-8-1974. Nearly 500 cinema dis-
tributors have also closed their husi-
ness and more than 2 lakhs of
emplayees employed in this film in-
dustry are also threatened with loss
of job. The industrial workers and
their representatives wanted to meet
the Chief Minister of Tamil Nadu,
Shri Karwaanidhi but he has declined
to give an interview as a dictator of
the State. Therefore, I request the
hon. Central Government and the
hon. Minister to safeguard the i1~
terests of the film producers, the fiim
distributors, the theatre owners and
the workers engaged in the industry,
at least on human considepations.
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The hon. Speaker knows, as alsp
the hon. House, that Tamil Nadu is
overpopulated bBecause of immigra-
tioma of 15 lakhs repatriates from
Burma and Ceylon. The present
crisis in the film industry, if allowed
to continue, will only worsen the
employment pituation in the State.
Therefore, I request the hon. Speaker
and the Ceatral Government to
kindly intervene in the matter and
safeguard the interests of the &im
mdustry in Tamil Nadu.

SHRI S. M. BANERJEE (Kanpur):
With your kind permission I would
request you and I would also
like to remind you that we requested
the Railway Minister and the Minis-
ter of Tourism and Civil Aviation to
make a statement on the reinstate-
ment of the railway employees about
which the hon. Prime Minister was
kind enough to assure the House, and
the second one was about the strike
by the Air India pilots. To-day I
read m the papers that Mr. Tata has
taken a threatening attitude that
unless they witdraw the strike they
will not discuss the matter wilh
them,

Then, Sir, I have received a photo~
stat copy signed by the Political
Assistant to the Deputy Commis-
sloner of Kohima, It is a statement
of a Naga girl who has been raped
by the CRP men. On 12-8-1974 so
many assuramces were given on the
floor of the House by Shri Umsa
Shankar Dikshit when a similar
matter was raised by Shri Jyctirmoy
Bosu.

“I state that, on date 12-8-1974,
I came back from K. Bawa Village
at 7.30 to 8.00 AM. after attending
the singing practice in Church to
my Chuphuzumi village whep I
entered the village 1 saw some
C.R.P. men roaming 1n villages,
whenn I entered my house, three
CRP. men followed m- and
started asking for bananas corn ete.
They started searching my house,
they caught me and closed my
mouth with hands and started
touching my body. I managed “o
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escape from back door, I was
shouting, but all three again cayght
me and took me forcfbly to the
neighbouring house of Mr. Hushe-
pra, which they opened themselves
They put down me foreibly on hed,
1 was resisting them so they started
beating me on thighs and other
paris Then all three men raped
me turn by turn.”

Sir, I have got the photostat copy
with me. I shall lay* it on the
Table of the House with your per-
mssion. Y want a statement from
the hon. Minister of Home Affairs,
Shri Uma Shankar Dikshit. (In-
terruptions). Sir, the hon. Minister of
Home Affairs has been defending the
CR.P. men. I have got the photo-
stat copy duly signed by the Political
Assistant to the Deputy Commis-
sioner.

MR. SPEAKER: When there 1s
only announcement of business, such
matters should not be brought before
the House.

SHRI S M. BANERJEE' Sir, I
demang a statement from him. A
Naga girl was raped by C.R.P. men.
So, a statement 15 called for from

him.
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SHEI B. S. BHAURA (Bhatenda):
Sir, I want to quote wha; appeared
in a press report, It says.

“Mr. Dilbag Singh, Punjeb M.L A
and President of the Stalc Truck
Operators’ Union, said here tonight
that the union had made a sirong
protest to the Prime Minister, Mrs.
Indira Gandhi, against the ho!ding
up of nearly 1,500 trucks in the
Haryana region near Lglru in
Patiala District.

“He said that these tric&s werae
plying on the Ambala~-Chandigarh
road. The first truck was stopped
at about 10 AM. today and after
that no truck registered in Punjub
was allowed beyond that pont.

“He said that telegiams had also
been sent to Mr. Uma $Shankar
Dilsshit, Uniop Home Minister and
the Chief Ministers of Purjab and
Haryana. He said that the informa.
tion gaven {o lum by the authorities
in Haryana was that there were
some differences about the align-
ment of boundary between. Punjab
and Haryana in that region and
that trucks were not alloweg to
enter the Puwiab region from
Haryana on orders of higher autho-
rities.”

Sir, I would reque-t the Hcme Minis-
ter to intervene at thes stare because
it might otherwise lead to tenswns
befween two States.

Also, ! would request the Parliamen-
tary Affffairs Minister to agk the
Home Minister to make a statement
thereon.

13 hrs.

SHRI DINEN BHATTACHARYYA
(Serampore)  Sir, I wish to brng
one thing I wanted to bring a motion
under Rule 193 for a discussion on the
food situation, with a special reference
to West Bengal In the rural areas of
Bankura and Purulia rice is being sold
at Rs 4/- per kg Starvation deaths

*Mr. Speaker not having subse
mission, the document wss not

quently accorded the necessary per-
jreated as laid on the Table.
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have started there and 50 starvation
deaths have been reported in the
papers. Sir, an alarming news has
appeared 1n Calcutta papers that in the
statutory rationing areas 250 gms. of
rice will be cut, that is, bringing down
the total rice ration to 750 gms. This
will further aggravate 1ihe situation.
Sir, 1n regard to another essential com-
modity in Calcutta more than thousand
persons are standing in queue for a
bottle of kerosene. Therefore, 1
request that the Minister must arrange
a discussion on the food situation as
well as un the supply of kerosene to
different States with special reference
to West Bengal.

SHRI SAMAR GUHA (Contai):
Sir, I want to draw your attention
and through you of Shri L. N. Mighra
to the mal-practice that he did in his
1972 election. I will produce a photo-
state copy of a cheque.

it were wye (qfearar) @ ATde
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MR. SPEAKER: It i8 an election
matter, Something happened in 1972.
The Election Commission is there and
we have a number of rulings that such
matters will not come in the House.
This is not the way fo censure a
Minister. You may come under a

regular censure.
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may come under the regular proce-
dure. Why do you distort everything
in this fashion?
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SHRI SAMAR GUHA: I am draw-
ing your attention to the fact that
ten cheques each amounting to Rs.
25,000 have been issued by J. K
Synthetic Co. of Kanpur. (Interrup-
tions) Ten cheques each of Rs. 25,000
were sent. But one gentleman, the
principal of....

MR. SPEAKER: The hon. Member
is making allegations. Let him please
git down, He is a senior Member of
his party. I am not allowing him.

SHRI SAMAR GUHA: How can
you not allow me?

MR. SPEAKER: When he makes
an allegation against any member,
that member has to be given notice
of it and in case others notice has to
be given to the Speaker.

SHRI SAMAR GUHA: I can ask
for the hon. Minister’s statement next
week as to whether it is a fact or
not. Here is the photostat copy
which I have got. What about this?...

MR. SPEAKER: This is not the
way of raising it here. That does not
make it relevant.

SHRI SAMAR GUHA: 1If that
photostat copy goes to the press?

MR. SPEAKER: That does mnot
make it relevant for this occasion. If
a Member makes allegations against
another Member, he first gives notice
of it.

SHRI SAMAR GUHA: The hon.
Minister can be asked to make a
statement as to whether it is a fact
or not. ‘
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MR. SPEAKER: Let him better
give notice and come up under the
regular procedure.

SHRI SAMAR GUHA: Why should
I? If that is not the case with other
Members, why should I have to give
previous notice?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order,
arising out of what you have just
said. On 2nd August, basing myself
on the ruling of Mr. Sanjeeva Reddy,
1 hagd tabled a formal motion against
Mr. L. N. Mishra who, according to
the Kapur Commission’s report, has
misappropriated funds. From 2nd
August we have now come to 23rd
August. 1 have written to the Prime
Minister and to your good self, Sir,
timeg without number, how the cor-
rupt Ministers are being shielded
here. It is a nauseating thing. The
whole thing hag been reduced to a
mockery, because corrupt people are
now supreme in this House and we
cannot do anything.

Sir, you are talking about a regular
motion. I have given you a regular
motion. Nothing has happened to that
becaugse Mr. L. N. Mishra is a power-
ful man and the Prime Minister
wants to shield him. I pray to you
that this motion. I must be put down
for discussion next week. If the
House is worth its salt, you must give
a decision on this......

MR. SPEAKER: Order, order. Let
him please sit down. I am not going
to allow him any further.

(Interruptions),

MR. SPEAKER: If he goes on like
this, let me finally ask of him one
thing. He has brought the matter
under Mr. Sanjeeva Reddy’s ruling.
Of course, that was a previous ruling
quaoted by WMr. Sanjeeva Reddy.
Under that, the hon. Member sent it
%o the Speaker, and the procedure
was that it was sent to the Prime
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Minister. It is already pending there.
In spite of that this is the third time
that he has got up.

SHRI SHYAMNANDAN MISHRA
(Begusarai): For how long will it
be pending?

MR. SPEAKER: It takes time.
After all, she will have to ask for so
many things and so many things will
have to be gone mto. If he does not
want to rely on that, I shall ask him
a very dwrect question. If he does not
want to rely on that procedure or
sending it to the Prime Minister, let
him ask for a direct thing; if he can-
not wait, let huim come up directly
here on the floor of the House.

SHRI JYOTIRMOY BOSU: ] have
done so. The entire Opposition lea-
ders had written a letter to you...

MR. SPEAKER: That shoulg be
under a regular censure motion. When
the business is being announceq for
the next week, suddenly the hon.
Member gets up and mentions it;
whether it be a Minister or Member,
he has no notice of it, suddenly the
hon. Member gets up and starts mak-
ing allegations. I may tell him that
it will be setting up a very bad prece-
dent on a matter where the rules are
very clear.

SHRI JYOTIRMOY BOSU: 1 beg
of you to understand this. Four days
ago, the entire Opposition wrote a
letter to your good self....

MR. SPEAKER: Should I take that
file ang bring it here?

SHRI JYOTIRMOY BOSU: 22 days
have passed.

fi sz Pagrdt ate il wom wYEy,
T forat det & s T fagr
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IR <3t TwaRAT  ?
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MR. SPEAKER: Or let him with-
draw it and ask the question in this
way, namely ‘How long will it take?’.
But every time, getting up and re-
peating the same thing is not proper.

SHRI JYOTIRMOY BOSU: I am

not getting up every day.

MR. SPEAKER: He should not get
up every time, taking advantage of
any situation to raise any points of
order, to repeat those things about
which an inquiry is being held. He
can ask me how much time it will
take, and I can enquire about it. I
asked you last time also that i1f you
do not want to follow that procedure,
1 can allow a direct motion here. I
cannot be held responsible for the
delay in reply.

SHRI SHYAMNANDAN MISHRA:
Is it the duty of the member concern-
ed to bestir the office of the Prime

inister which seems {o have gonc
into hibernation? So many days have

passed.

AN HON. MEMBER: 22 days.

MR. SPEAKER: You have sent
something for inquiry. At the
same time, you go on repeating i,
gondemning him ang giving your
findings and pronouncements. I put
this to you. You ask somebody to
make an inquiry into it. At the same
time, you go on condemning him,
ronouncing your findings and making

1 sorts of allegations. Is it the way
to go about it? Either you wait for
the reply or you may ask, why this
delay. It is. very unfair to go on
condemning like this. 8o long as it
is there, you cannot do it.

SHRI ATAL BIHARI VAJPAYEE:
The report of the Kapur Commission
is there. It is based on that. Why
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is the Government met anxious to

have a discussion and let the Minister

be cleared?

MR. SPEAKER: You followed the
procedure mentioned in the rulings
given by my predecessor based on the
previous ruling in the Mudgal case.
We followed jt. You can ask what
has happened to that, why the delay.

I can then enquiree So long
as it is pending disposal, you
cannot take every opportu-
nity—this is the third or fourth—

to pronounce condemnation, cast gs-
persions and so on. Can you not wait
for that? After all, it has to come
here. I have to convey the informa-
tion and then wait for the reply.

SHRI SHYAMNANDAN MISHRA:
What about the effect of the delay on
the reputation of the Minister him-
self or on the reputation of the Gov-
ernment? None of us is after the
blood of a particular Minister.
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If we express want of confidence
in the Government, would not the
Government be cbliged to come with
information the next day?

181

TR WP ¢ FE AE T v
o g Fea, afig ¥gr, A T A
fagar

SHRI JYOTIRMOY BOSU: I will
give it today. I will obey you. But
I want to make a small submission.

MR. SPEAKER: Your submissions
are very big and offensive sometimes.
Please sit down. I have disposed of
it

-

SHRI JYOTIRMOY BOSU: My
allegations are based on written docu-
ments It is all in the Report of the
Kapur Commission. It takeg half an
hour to inquire. Here 22 days are
over now,

MR. SPEAKER: You proposed this
way yourself. Nobody is to be
blameq for it.

For you there is a clear rule that

when allegations are made against
any member...
SHRI SAMAR GUHA: I am not

making allegations.

Mr. SPEAKER:
you doing?

Then what are

SHRI SAMAR GUHA: The un-
fortunate thing is that you do not
hear me. I am not concerned at the
moment with the Kapur Commission.
A report has appeared in the Every-
man weekly with a photostat copy of
& cheque. The receipt is by Dr.

18908 (SAKA) D S:G. (uenerar) 182

¥74-T8

Jagannath Mishra oh behalf of Shri
L. N. Mishra...

MR. SPEAKER: This is an allega-
tion against a person who is not pre-
sent here.

SHRI SAMAR GUHA: According
to this report, a cheque for Rs. 25,000
was given by Dr. Jagannath Mishra
on January 11, 1872, fo Mr. Rambinod
Singh, Principal, Kunwar Singh
Mahabidyalaya. Similar chequeg were
sent to 89 other Principals requesting
them to help Shri L. N. Mishra during
the elections each for a sum of Rs.
25,000 from J. X. Synthetics of Kan-
pur. But this gentleman, Mr. Ram-
binod Singh was honest enough to
send back the cheque and there is the
receipt also. I want to know whether
this is a fact. It 1s a matter of honour
concerning a Central Minister, The
Minister must come forward to
exonerate himself from the charges,
that have been made publicly.

PROF. MADHU DANDAVATE
(Rajapur): Sir, I suggest to the
Minister of , Parliamentary Affairs
that one important issue should find
a place in the next week's agenda and
that is, the misuse of national resour-
ces on mining and expert operations
and the functioning of the MMTC.
It is found that no national policy on
this particular aspect is being deve-
loped. The functioning qf MMTC is
very bad and there is no coordination
between the various departments con-
cerned. When it comes to NMDC,
they throw the blame on MMTC,
MMTC points an accusing finger at
the railways. The railways point out
to the port authorities for inadequate
facilities. The shipping companies
blame the ports for the delays caused.
This is an extremely important issue
because a number of barter deals are
there in which some of the high offi-
cials of MMTC and even the former
Commerce Minister gre involved. A
diseussion ghould take place next
week on this issue.
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TSR WERG T 41§ FHT
o Rt g ¥ qrmd wr v §

o mm" (T{'E‘H'R) :
vy WERT, W F WL §¥ HOR
QATAR G0 § F TArq F AT TG
1 g gH v gl & Fd 9%
U @t T o &1 ooy wrfy pREm X
F EINAATE | TTTH A ATGT TTT F7qaT
IMA w7 §, G @t F AT 9 e
gert §raftgem @ FfF W
SART ZHT T AHA AT AT § F ag
FHTIMC WG KT G F7 JAC@(E |

“Thousands of Punjab trucks

have been detained in the Haryana
territory for reasons not officially
announced till the Government offi-
ces closed thig evening,
The Punjab Truck Operators
Union alleged that about 3,500
trucks plying between Punjab and
the rest of the country had been
stopped on entry into Haryana at
various inter-State borders and
made stand at roadside....

Punjab Truck Operators Union
President Dilbagh Singh MLA said
he had met Chief Minister Zail
Singh this morning and sent tele-
gramg to Prime Minister Indira
Gandhi for intervention so that the
Punjab trucks could be get released.
He said trucks laden with fruits,
vegetables and other perishable
commodities had been held...
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“A Punjab Government official
alleged that the hold-up was @&
vindictive action on the part of the
Haryana Government authorities.
He said there was no need for a
State-wide hunt for Punjab trucks
unless the motive was to take
revenge.”’

g7 § 95ai g B o af@ga /4t
WRA & IF & Al § 3.q08 [Rad, #00F
T WWen AT TEATE g A< faAra {19 A
aTdl T9F F G AT e - A3

SHRI K. S. CHAVDA (Patan): Sir,
you were kind enough to extend an
invitation to me to the meeting of
the BAC, in which it was discussed
that either the Untouchability Offen-
ces (Amendment) Bill or special dis-
cussion on the atrocities committed
on the harijans in the country should
be taken up. Professor Samar Guha
was also insisting that the discussion
on the TUntouchability Offences
(Amendment) Bill should be taken
up as early as possible. Just now the
hon. Member, Shri Chandrika Prasad
has also made the same suggestion.
I submit that it should be taken up
next week.

MR. SPEAKER: I hope you will
remember that we decided to have a
discussion.

SHRI K. S. CHAVDA:
be taken up next week,

It should

st TATEATT et (T24T) © ey
wEET, RIAA HT FAT F FXOT GET G
faers &7 & 7 31 9 AT AFT Tar gy
TE 5 & qved § 9 gurIR T
P E, 55 FLHATRCE |

FATT 19 AT A gW E. F
QA ar7 faaa F+3 & Uy v F1
F qAF dFz IT%IT Y AT F 34
aiv faqg a7 #1 off o7 oF &
I3 &1 ZT A BT FOQ AZ AT AS AT
de1 (FAAT &1 IaT0z~ F5AT of oy @77
g oI T I F AT ¥ 09 WA
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T AL &7 H19e VT @ 997§ [
AFEETA T 9PN Fiar g |
O W I gEeFTAN  WOrS(Y
¥ g FEAr ¥ FH F9dT ST
T g

faga 3z & waaar 7 aamr § 5 afa
5@ stf o frafiva & & Fiaa A T
A A TS T R IAL fER@E §F A
BT WA AT g SAN g 59
g saT”

qend St g7 & a3 F [ fqas
T 7 AT GATC I T FHSFAT
9d ot & fag & gy ¥ Ao geng
@ T waes g feai e Braga
AT | T e o G T & | g9
dWt wATe § wdy fear mar g F
oy T fAET A TT UF a6 A1 7%
& 70 @@ Aq qifea g, @ agi (ww
TZTE, 9T § AT 1 WY g 9L aNEk A
I3 fastat oft 7g¥ et ar AT wv=rar
@RI g o3 @ feafy feadr
AT a‘t sierdt 58 far 7w g
Al 73,97 7 gra7g § 0T FT a7
g A agl 9% SHiRT ¥ SHiEi HIAAT
QAT @i saFFd) FX O qifs ag dFE
THE |
SHRI P. Cxi MAVALANKAR.
(Ahmedabad): Mr. Speaker, Sir,.
before I raise my points, with your
permission, may I make a submission
in 211 seriousness? You have said
that this is taking a lot of time and,
therefore, you are now going to
change the procedure. But my re-
quest is this. We find that every
week the Minister of Parliamentary
Affairg tells us that the points made
will be sent to the Ministers concern-
ed and thereafter they just sit on
those points and nothing further hap-
pens. In that case, why should we

spend even half an hour on this? What
we raise here has to be taken note
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of, and then, out of the many points
that are raised, at least on those
pomnts which require immediate and
serious attention of the Government,
let the Ministers come A with state-
ments the next week. Ot'herwise, why
should we exercise our minds and
raise all these points? On 14th
August, I raised the question of
serlous drought faced by the State of
Gujarat, Now I have got the news
today that the entire Kutch is under
conditions of scarcity and the five
districts of Rajkot, surendranagar,
Jamnagar, Banaskanta and Ahmeda-
bad are also facing the serious
drought situation. 1 had requested
the Minister of Home Affairs and the
Minister of Agriculture to come for-
ward with statements. A whole week
has passed, but no statement has
come from the Government; nothing
hag been hearq whether they are
convening an emergency meeting of
the MPs from Gujarat or anything
of that sort. Are we here only to
ventilate the grievances? Are we not
here for redressal of these grievances?

« 13.27 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Now, I would come to my points.
In the first week of this Session, a
motion was put in the name of the
Minister of External Affairs for a
debate on foreign affairs. Now I do
not see anything about the debate on
foreign affairs in the business for the
next week....

MR. DEPUTY-SPEAKER: We are
too full of our own affairs. Why
should we bother about foreign
affairg?

SHRI P. G. MAVALANKAR: 1f
there is no scope for g debate, a full-
fledged debate, on foreign affairs, I
would request the Minister of Par-
liamentary Affairs to request his col~
leagues, the Minister of External
Affairs, and the Minister of Health
and Family Planning, to come forward
with their statements. The Minister

Ot External Affairs may make 3 state-
ment on the present state of Indo-
Anterican relations. President Nixon
hag now quite, and his hour of crisis
has been fortunately the finest hour
of American democracy. The new
President, Mr. Ford, has already
taken over; he has met our Ambas-
sador, Mr. T. N. Kaul, and it has been
reported that the Indo-American re-
lations would be better. I would,
therefore, like the House to be told
about the Indo-American relations.
The Minister of Health and Family
Planning, Dr. Karan Singh, has been
attending the World Population Con-
ference at Bucharest and we would
like to have ga statement from him
on what js the government’s attitude
in regard to the important problem
of populaion control. I hope that this
will not end here with the usual reply
of the Minister of Parliamentary
Affairs, and that the Ministers will
come forward, next week, with state-
mentg on these two matters

SHRI JYOTIRMOY BOSU: I am
rising on the basis of a very sensa-
tional news item published in the
Observer of London dated 4 August
1974. What has been stateq in this,
even 1f a fraction of it 15 true, I can
assure you that this scandal will sur-
pass the previous scandals in which
the main heroes were Mr. Dharma
Teja and Mr. Mundhra. In this affair,
a gentleman who is well-known in
the business circles here, Mr. R. R.
Kapur, a owner of a chain of hotels
and tea gardens is mentioned. It has
been revealed that behind this lies
deals in which the key figure of Mr.
R. R. Kapur, a rich Indian business-
man is mentioned. I had raised it
during the Third Reading of the Fin-
ance Bil]l but so far. the Government
has not come out with any reply.
Therefore, it is absolutely essential
that the House is apprised of the true
position and also an assurance be
given by the Government that a CBI
inquiry will be made...

MR. DEPUTY-SPEAKER:
have raised it berore also,

You
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SHRI JYOTIRMOY BOSU;  But
the Government has not come out
with a statement.

MR. DEPUTY-SPEAKER:
have made the point.

SHRI JYOTIRMOY BOSU: This
gentleman has taken out of the coun-
try millions of rupees in foreign ex-
change violating the Foreign Ex-
change Regulations and the maoney
would be definitely black money.
Thereby he has aequired equity
ownership of a number of foreign
companieg registered in London and
elsewhere, especially they talk of a
company by name Fire Ball register-
ed in the Isle of Man and then ano-
ther rubber estate LPTR, and also he
has acquired shares in many other
companies. All that I want to say is
that this is a very gerious matter. Al-
though it was raised on the floor of
the House, the Government has not
considered it fit enough to come out
with a statement. Sir, our economy
is in doldrums and we are becoming
a pauper day by day and our resour-
ces are being drained away. Will the
Government come out with all the
facts?

You

My second submission is aboyt the
resignation tendered by the QMG, Lt
Gen Sircar as he has been superseded
without any justification and in his
Place, Lt Gen Rawlley is promoted.
As reports go, Lt Gen Sircar hag done
a good job in the Indo-Pak conflict
in Bangla Desh, and if Lt Gen Sircar
has not been given a fair deal by the
Government as a result of which, as
a good soldier, he has been compelled
to resign because everybody is not so
thickskinneq &s this Government, we
would like to have a statement from
the Defence Minister telling us why
he has been supersedeg and why he
hag resigned.

Thirdly, the debate on Maruti and
Shri L. N. Mishra. If the Government
is worth the salt and if they are
serious enough to curb the evil of
corruption, they shoulg come out and
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allow these debates to be taken up.

Otherwise, we should think that both

the parties involved are corrupt upto

the neck-deep.

Mr, Stephen, any point of order?

SHRI C. M. STEPHEN (Muvaltu-
puzha): He has done his business
and he 1s going out

SHRI JYOTIRMOY BOSU: 1 do
not 1t 1dle. I have to chair the Pub-
Lic Accounts Commuttee at 2 O’clock
So I have to go away.

MR. DEPUTY SPEAKER: Order,
Please.

SHRI C. K. CHANDRAPPAN
(Tellicherry): We had been discus-
sing 1n this House about the atrocities
committegq hy the Shiva Sena on the
linguistic mmorities in Bombay, the
Malayalees, the Kannada people and
all that....

MR. DEPUTY-SPEAKER: A very
good chil was given to them.

SHRI C. K. CHANDRAPPAN:
Again, the Shiv Sena hag started
commtting the same crime on the
linguistic minorities in Bombay. This
time il i somewhat quite interesting.
Yesterday there was a discussion in
the Maharashtra legislature where the
State Home Minmster came out with
a statement saying that Shiv Sena is
doing anti-smuggling campaign. Seo,
whoever is doing gnti-smuggling cam-
paign, government will support them.
That was the shameless statement
made by the State Home Minister.

Sir, in the name of anti-smuggling
activities, the Government of Maha-
rashtra, as is well known, is conniv-
ing with Shiv Sena to perpetrate
atrocities on the linguistic minorities
living in the city of Bombay. Sir, this
cannot be permitted as this will lead
to the disunity of the country.

MR. DEPUTY-SPEAKER: You have
starteq a discussion. What do you
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want to be done? We are discussing
the business for the next week.

SHRI C. K. CHANDRAPPAN: [
know very well. I am saying that
this will lead to the disunity of the
country. This will endanger the unity
of the country. Therefore, 1 request
that this matter should fing some
place in the next week’s business
either for a Short Duration Discussion
or, if it is not possible, then the
Home Minister should give an assur-
ance. Sir, he gave this wonderful
assurance here that the linguistie
minorities wouly be protected in
Bombay. He shoulq now come out
with a statement explaining the posi-
tion of minorities. They should give
an assurance that this kind of atroci-
ties will not be committed again by
Shiv Sena in Bombay.

st wy fmd (3iwr) @ Sremsr
wE, ¥ A § A awaew wow &
W | OF 9 q@E T q@E A gy
€Y U7 ¥ A qonaT 8 @ §
W 50 sfam sEe dhw T
® gra fer orar 80 wex WRw W
o dTBIT A ¥ 25 wrafear
¥ &1 ¥ O A ¥ W 9w S
EHT 7 OF @ §) 9fF & s0
sfrg #qT A are W & T
T gAR AR ¥ woN gy ¥
w fauy o7 % s wwear g

gor—fawrs & e, foem q-
qUT qET A o eyrewaeaw vy whirfafir
g T 16 A" Y WA ™ Ay
w7 A ers o€ ofr st framre
IE AW FT UF AFT AW ¥ g9
IH qTH FT A 1w Y A el ar
ot #1 ¥ ¥ IOy A wow
o, Faw M wer ¥ e, gow @F
o7 gffe o T o ow weRe
WA, S qUA @A A
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IT Ww W IR ¥ feg, T T woET
@R & frg g o wak e o gfer
aTet ¥ Y FdCE ¥ Qe gy fear
Pored wToor 7y T s @Y T
275 W Y g8 ¥ O et § o
T ag frar mat fr wER quw 6
WY, WY 275 BT T FET AT G
27 AT d M A A g A A oAy
THT AT § |

W N Ao W wat & fag
oF fwg &% &7 garw § v W
g1 8w @ & wfwm Ao fiog,
iforrr fafre o Jewta s &
faars o1 Arvaw faw & ond ATy
TEt g W AR d Ew
seavE & &, av ag wrefr w1 O g
g § 39 & el seeTg ae amdr
qeg ¥ e agw e =g W
qaT T & aEr @ Q¥ W
welt § fomd it & wraf oo awdtaw
ST 1 T —OF YU W SR
T qE wT wiel, gER s afww
arraw f wt @@ A=t & e o
FIETH AT R of awin awn—
¥ = wfRreft safi § fod faams
afe Wy e § o & gee §
..., .

SHRI JYOTIRMOY BOSU: He does
not know that Maruti control has

now been taken over by Birla. The
Minister has confirmed it.

st 7y femd : =g am W@
¥ wrerar g 1 ER A @@
T B GO e @m0 S O
1w ger § wg W wmAr wifgm

MR. DEPUTY-SPEAKER: Now,
your point is that you want a discus-
sion on this. 1 think you have made
your point,
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MR DEPUTY SPEAKER  You
have made your pomnt What do you
want now

oft wy famd o & fevwg @
weT ¥ g deX omar &1 9 R}
T | A fdt ¥ g A & ey
¥ § o qEwr sowT & faers 84X
My ow foar @ W gEw welr
w1 oY aa frrar &, UF AT TEY 7T

st wew fugrd Ay, sifer
ey geatzidalz Y fase e
G

oft wy fomdr et fadr s
ard ¥ ST T whwd I @ R
weuf ot A %W v w7 TGN
Far fr i S WY T | YA B
e §, A7 A FT W I FW
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oft wfeer qraw fog &1 9FeT §
qAT S A g eT ¥
MR DEPUTY-SPEAKER  What

else do you want You want these
things should be discussed
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¢ wafrg arx oo AR ¥ T AW
aEx § o IaET F1 wEe AR &)
o wwE & fAv aw el 7
o9 T&w ¥ TR gy fyroane
e THT &1 qwEr AU WA ¥
qrea g feqr e, W fafr wEe &
oo 3, @ W awfare el AEEw §
& woit g € 7 & wem g 5 o
T 9T wAT w e ¥

off wrew fagrd arodedr ;. fre i
oF FEA ¥ AT T 457 =79 &Y ¥
oY aF 927 ¥ 3w a1 9 favaw @
W@t forar s for vl ar i swsgeerT
"1 3% wifaar & @rg w7 IEEE
FTQRE g7 7RI 7 wad 93 v
# s g 7 ww frar @ fF oo
FITT F 1953 7T feafy arfewm wraw
FT & AT o FE AAT T
wawdy 7 famr 2 fr oy Fm
& wer welt WY Fvm e fafmex
adY gr, A=t e fe v wiew
fafmer o oY & a3 w9
@M ? § Ay A g fr ag s
f& & w F1efT § w2t 27 g At
9% TARET &1 @ &, F arfemae
RN REX T @ FTW A B ¥ N
wrf guwlar feam o1 w@r 3° Q%
TNER & 7 FI9 Jo T A afew
qrL AT { Wt afm

MR DEPUTY SPEAKER Why do
you go by Kuldip Nayar? He has
predicteq there will be Parhamentary
elections next year

SHRI ATAL BIHARI VAJPAYEE
The possibility cannot be ruled out

oY wew fagrd woddt ;AT
fuf wt aoga 3 & aga wfaa &
fardrdY wer dar< WY & 1 IR o day
wfr § o e G @) | e g
fir o wrefie o fewfr F S &
.
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g wdY oF amrT § AT gW 9%4 A
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Bapiar someTae) 190
A8
MR, DEPUTY-SPEAEKER: I think
a statement was laid on the Table ot
the House some time back on this.
So, how is Parliament kept in the
dark? .

SHRI JAGANNATHRAO JOSHI:

The House has given an opportunity
to discuss it. We demanded that also.

arc faamz 71 wfoawz Y ds%
ATy g Y | EEE wE¥ § S
gaﬂz@a%a‘rwrarmfr 9
ug faeTe T gA T H @i

SHRI SHYAMNANDAN MISHRA.
I am very grateful to the hon. Mem-
ber Shri Madhy Limaye for having
made a reference to a very shocking
incident in a village m my constitu-
ency. But 1 would like to give a
hittle more detail go that the Gov-
ernment are in a position to make a
comprehensive statement on the sub
ject. To my ming the gubject is also
in our jurisdiction. It cannot be said
that it 15 a State subject, because our
State at the moment seems to be full
of the Centra]l police—the Border
Security Force and the CRP—and one
does not know which police resorted
to the firing which hag resulted in the
death of this student.

SHRI ATAL BIHARI VAJPAYEE:
Is he sure that the Indira Brigade
had not done it?

SHRI SHYAMNANDAN MISHRA:
The Indira Brigade slso might have
done it; I do not know.

Would the hon. Membets of the
House belleve it that my telegram
which wagq sent out to an ex-Minister
one week back to elicit more detalis
about this, has not yet been received?
We really do not know whether there
is some method in this madness.

Mr. Deputy-Bpeaker, you' may
kindly bear with me for a few minutes
whan I give the details,
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SHRI VASANT SATHE (Akola):
How will it make & Central gubject?

SHRI BHYAMNANDAN MISHRA:
Because Bihar is full of the CRP
and the BSF.

SHRI VASANT SATHE: How will
it become a Central subject? That
help has been given to the State
authorities and they are under the
State leadership now.

SHRI SHYAMNANDAN MISHRA:
We want that theese forces should be
withdrawn from there because they
are committing atrocities on the
people of Bihar. We are footing the
bill for the CRP and the BSF and
so we cannot allow them to function
in this way there,

On the 15th August, 1974, a hugo
procession of students and citizens
was taken out at Manjhaul, Begusarai
district, in support of the students’
movement. Some mischief-makers
deliberately organised an examination
centre at - Manjhaul, although the
conditions for an examination centre

were not fulfilled. These conditions

are that a college must have its own
building and a principal. Both these
conditions did not obtain at Manj-
haul. Nevertheless, some students
were forsibly taken to the examina-
tion centre and were made to write
tha answers with the help of text-
books. A large number of students
protested against it. One girl, to our
utter shame, was roughly treateq or
handled by the police. Thereupon
the trouble started between the stu-
dents and the police. The police had
recourse. to lathi charge and subse-
quently on the pretext of some stone-
throwing by the students they open-
ed fire from @ distance of 275 feet,
as has been mentioned by the hon.
Member Shri Madhu Limaye already.

No stone thrown by the students -

could have hit any policeman. from
this distance. In the police firing,
this  poor student Mr, - Nitanand
Sahu was killed. The police would
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not allow the citizens to remove his
corpse.  Would you like to put up
with a shameful situation of this
kind? Not only that but as he fell
on the ground, the policeman also
trampled him under feet. This is
what has happened there. Comrade
Brahmadeo ,an old ang respected
freedom fighter , approached the
corpse with a view to covering it
but the pulice manhandled him,
abused him and put him under arrest.
Therefore, Comrade Brahmadeo has
now returned the Tamrapatra which
had been given to him by the Gov-
ernment of India.

I therefore demand a judicial in-
quiry into this matter and a full and
comprehensive statement from the
hon. Minister of Home Affairs on
this incident.

ot gww W wemA. (WIRAT) o
JqTeAE WYIEY, 3H FAY /T AW # faedy
& a9 Y NAFTFAT R ) wead A wgdr
H W W & w0 43T gl § 1 9 Ay
8: |IA §2 TF A39 § @3 @HT 53T
HEECE R CUlE R O R
qIHT FT ATgaT g 5 xE waw &
fredy & & & art § =@ 71 9wy
fag s

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): If I give a routine
answer, naturally it will not be fair.

SHRI ATAL BIHARI VAJPAYEE:
That will not satisfy us.

SHRI K. RAGHU RAMAIAH: |
sm myself saying it.

So far as the foreign affairs debate
is concerned, this matter came up in
the Business Advisory Committee. I
think the majority of the party
leaders felt that it might be difficult
to find time for it. That is where the
matter stands. We can review it in
the Business Advisory Committee if .
you so desire. Originally six hours.
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were tnere for that as well as the

Rachativy discussion, but later on it

was felt that it might be difficult to

find time, We can consider it it

necessary and if there is time,
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About the Untouchability (Offences)
Bill, some members of the Congress
Party also had raised it. (Interrup-
tions). Shri Shambu Nath came to
me yesterday. Others have also rais-
ed it.

First, I shall make a general re-
mark about next week. I will be
very happy if we can finish all the
work which must be finished, of the
replacement of Ordinances by Bills,
by 81st both by the Lok Sabha and
Rajya Sabha. I do not know how we
are going to do it. Next week
apart from the discussion on floods
tomorrow and the Constitution
Amendment Bill on the 26th, I doubt
if there is time for any other discus-
sion. Any how this is a general
abservation.

As regards the untouchability ques-
tion, there are three items; a gencral
discussion on atrocities on Harijans.
the Untouchability (Offences) Bill and
discussion of the Report of the Com-
nmussioner for Scheduled Castes,

SHRI K. 8. CHAVDA: That 1s
different,

SHRI K. RAGHU RAMAIAH: |

know. I am coming to%that. There
are all these things,
SHRI RAMAVATAR SHASTRI:

Backward areas also.

i1

SHR] K. RAGHU RAMAIAH: |
am coming to that: first forward
areas.

MR. DEPUTY-SPEAKER: You
must go forward before you go back-
ward,

SHRI K. RAGHU RAMAIAH: We
have to consider to which we should
give priority. In consultation with
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all our friends, we' will take a depi-
sion,
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SHRI SHAMBU NATH (Saidpur;
The untouchability (Offences) Biil.

SHRI K. RAGHU RAMAIAH: As
I said, we shall consider whether that
should not be given priorily if there
is no time for other matters.

Abcut the other matters, the
various valuable suggestions and aisv
insinuations, minus the insinuations
they will be considered. For ins-
tance, Shri Jyotirmoy Bosu said that
we are shielding, some of the Mini.-
ters are corrupt and all sorts of
insinuations. I would humbly .iubmit
this is not the forum for it. However,
minus the insinuations, the 3sugges-
tions will be considered.

SHRI SHYAMNANDAN MISHRA:
On a point of order. The hon. Mem-
ber, Shr:1 Mavalankar, very rightly
asked whether the hon. Minister could
devise a system by which some of the
urgent matters which have betn
brought to the notice of thgy House
and Government could be attended
to. For example the hon. Membor,
Shri Ramavatar Shastri, has diawn
atlention to the coul shortage at the
Barauni thcermal power station wlach
1s going to affect a large number of
pcople 1n North Bihar ang 1its eco-
nomy,

What are you going to do about
matters like these? They must re-
ceivy your urgent attention.

SHR] K. RAGHU RAMAIAH: In-
variably, suggestions minus insinua-
tions are communicated to the
munisters concerned. Very after the
same things are again and again
taken up either in the Business Ad-
visory Committee or in the House.
The ministers do give attgntion to
what I write. But there are so mnany
itemg and it will take some time
Some of them they can do; some they
cannot, and for some they want more
time,
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SHRI K. RAGHU RAMAIAH: This
i; really an important matter. I am
at loss to know what to do. Every
Friday various suggestions are made.
it every suggestion is to be imple-
mented immediately, you can imagine
how many hours will be required.
i am going to seek the advice of the
Eusiness Advisory Committee in this
matter. Already so many new proce-
dures have been evolved. Under rule
377, previously the ministers =ould
reply later. Now immediately the
ministelr replies. Already there is not
enough time for Government business
ana the discussions we have already
agreed to. We have to find a way
out. I shall seek the guidance of the
Business Advisory Committee.

13.58 hrs.

ES3SENTIAL COMMODITIES
AMENDMENT) BILL—contd.

Clause 43— (Amendment of section 6A4)
contd.

MR. DEPUTY-SPEAKER: We shal]
now resume clause by clause consi-
deration of the Essential Commuoditics
(Amendment) Bill. Yesterday we
disposed of clauses 2 and 3 and we
were considering clause 4. A number
of amendments have been moved.
Shri Pande, |
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SHRI D. K. PANDA (Bhanjanagar):
My amendment is that instead .of
‘may’ the word ‘shall’ be substituted,
Even though there is provision for
awarding five years RI, in a majority
of rases, actuaily thef criminals and
hoarders have been imprisoned only
till the rising of the court. The diffe-
rence between ‘may’ and ‘shall’ is
quite big. Most of them are escap-
ing through small loopholes in spite
of the stern  measures we have
enacted. Why should we enlarge the
number of loopholes by retaining
‘may’?

The minister has asked for the co-
operation of the people. But I am
sorry to say that through the loop-
holes not only the criminals wescape.
but in Maharashtra the dehoarding
forces have been punished with RI
for 7 years!

You are talking of co-operation, but
unless you amend the law as I havc

suggested there would be a still
larger loophole. This news item
says:

“For example, in one case 11

Jhara in Bhandara district 16 khet
Mazdoors including Khet Mazdoor
Union Prakash Chichked have been
sentenced to 7 years RI. In an-
other case at Raver 36 persong
have been jailed for six months’
RI. Many cases have been sub-
mitted to the sessions.”

This is the result of dehoarding. This
has come out in the New Age recent-
ly. Therefore, not only criminals but
those who have started dehoarding
have to undergo imprisonment for
seiven  years. That is why I press
my amendment. !

14 hrs. .
SHRI C. M. STEPHEN (Muvattu
Puzha): Sir, I have given a chit,.

Could I speak, supporting the amend-
ment, and say something on the Bill?



